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SHRI KAPIL VERMA (Uttar Pradesh):
Madam Deputy  Chairman. .. (Interrup-
tion) .

THE DEPUTY CHAIRMAN: Mr.
Kapil Verma, it is not proper for you to
get up every time and interrupt, No, I
won’t permit. I am sorry.
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REFRENCE TO ALLEGATION
- TELEPHONE TAPPING IN
KARNATAKA

THE LEADER OF THE OPPOSITION
(SHRI S. JAIPAL REDDY): Madam, I
wish to bring to the notice of the Govern-
ment an important issue. A grave allega-
tion about telephone tapping has been
made in Karnataka. It is alleged that.the
telephones of many politicians, including
those of the Central Ministers, the Minis-
ters attached to the office of the Prime
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Minister, have been tapped. Therefore, 1t
is necessary for the Government of India
t0 react.

THE DEPUTY CHAIRMAN: Is it in
Karnataka?

SHRI S. JAIPAL REDDY:
Madam.

THE DEPUTY CHAIRMAN: I think
there is something in Karnataka...(In-
terruptions).

SHRI S. JAIPAL REDDY: Madam, 1
am not asserting that this allegation is
true. 1 am aware of the fact that the alle-
gation has been denied by the Chef Minis-
ter himself. I would rather set store by
fhe denial of the Chief Minister. But it is
necessary that the Government of India
should react to this, should be able to
confirm or contradict it because the tele-
phone of anybody cannot be tapped with-
out the knowledge of the department of
Communications. So T request the Leader
of the House to react, (Interruption).

Yes,

SHRI SURESH KALMADI (Mahara-
shtra): Madam, I believe that there has
been report of telephone tapping in Delhi
also.

THE DEPUTY CHAIRMAN: Is your
telephone being tapped?

SHRI SURESH KALMADI: There is
always a “Kur Kur” coming there, Madam.

THE DEPUTY CHAIRMAN: You

- should feel proud that your telephone is

being tapped. You are worth something.

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): Madam, the issue of
telephone tapping is not coming before
the House for the first time. We have been
having instances of telephone tapping in
Delhi and also in Karnataka earlier, The
House is well aware when a charge was

-made against my friend, Shri Ramakrishna

Hegde.. . (Interruptions).

-THE DEPUTY CHAIRMAN: I re-
membered Mr. Subramanian Swamy. I
just locked around and asked the Mar-
shal, is he not here today? :

SHRI SURESH KALMADI: 1 think he
is busy with the BCCI today.
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o SHRI M. S. GURUPADASWAMY:
Madam, this is a very serious charge and
a similar charge was made against my
friend, Mr., Ramakrishna Hegde, when he
was Chief Minister. There was 'a furore
in this House and also in the other House.
I do not want to go into the question for
long. Mr, Ramakrishna Hegde resigned on
the mere charge being made against him
that his Government tapped the telephones
of politicians and other officials.. . (Inter-
ruption)... Of course, mine was also in
the Hist. Now, Madam, thete is atother
incident of phone-tapping. Naturafly,
are made, the
concertied Chief Mitisters have always
denied. There was a denial in the pist
too. We 'take such denials with a pinch of
salt. I only say that telephone-tapping
invades the privdacy of the perfons concern-
ed. The right to privacy, the right
to freedom of communication, is déstroy-

-ed thereby and people are held in a stdte

of fear and insecurity. So, it is a very
serious matter, Néwspapers today carry the
news that some Members belonging to the
ruling party, MLAs and M.Ps, have al-
ready taken-up this matter, They have
been demanding the resignation of Mr.

‘S. Bangarappa for other reasens already.

But this is a very serioug matter and it hay
been repeated in Karmataka again. That
makes the situation for worse and, there-
fore, Madam, in the interests of establish-
ing good conventions and to wuphold
morality, Mr. Bangarappa should resign
—Ilet there be an investigation into this
... (Interruptions)....Yes, there should
be an investigation....

SHRI R. K. DHAWAN (Andhra Pra-
desh):; Mr, Ramakrishna Hegde did not
He resigned

only after investigation. .

SHRI M. 8. GURUPADASWAMY: 1|
don't want to refer to Mr. Hegde now.
You know what happened. T only say that
Mr. Bangarappa should tender his resig-
nation, to the Government, he should
resign and establish- good conventions and
I also demand that the Communication
Department of the Government of India
-should investigate into this matter, find
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6ut ,'th\é truth and it should be done in_lr
mediately so that we may know whether
there is any veracity, any fruth, in’. the

allegation of telephone-tapping.

—_—

REFERENCE TO DELAY IN SECUR-

ING THE RELEASE OF SHRI DURAIL

SWAMY, EXECUTIVE . DIRECTOR,
INDIAN OIL CORPORATION

SHRI SURESH KALMADI (Mahara-
shtra): Madam, Rajya Sabha is going for
a recess after three or four days.. .

THE DEPUTY CHAIRMAN: After
two days,

SHRI SURESH KALMADI: Yes, after
two ddys. And id these two days we
hope to get some good news from the
hon. Home Minister. Madam, we bave
been raising the issue of captivity of ﬂr
Doraiswamy in Rajya Sabha. Yesterday
we had a statement coming from the
South, from the hon. Minister of Stite
for Home Affairs, Mr, Jacob, saying that
the release of Mr. Doraiswamy was again
very imminent. We have already given
the maximum number of concesgions to
the militants, We have released a few
terrorists. We have- appealed to them #tid
the latest is what we read in the néws-
papers yesterday, that the CBI has also
withdrawn the icharge. They have recom-
mended to the Court to withdraw the
charge against Shella, the person who had
murdered the Vice-Chancellor of the Kash-
mir University, Shella who had murdered
the HMT General Msdnager, Mi. Khera.
The charge had been withdrawn by the
CBI—this I have read in the newspapers.
The Home Minister is there, He could
confirm it or deny it. This is a very
serious matter. After giving them all the
consideration he also had the peculiar
sight of Shella appearing on ‘Doordarshan.
and making an appeal for the re-
lease of Shri Doraiswamy. I mean this
sort of a thing has never been done-and
yet after all this we are still not even
able to obtain the release of Shri Dorai-
swamy. I would like to know whether
it is imminent or what exact steps have
been taken. You. had said that by our
raising the ‘matter in the House we put



